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Date order of the Tribunal

T

Lo sreny weay

10.8.2005 | Present 3 Hon'ble Mr. Justice G.
Sivara jan, Vlce-Chaz.rmam

o ~ ¢ * i 4
o TERcatign s i g { Hon'ble Mr. K.V. Prahladan,
':‘» A N N AT G f Adm:.nistrative Member.
Gpniod vide ipe mp i - ~
; SR OIS :
No 29@)’}5"33;1_ ! § Heard Mx. K.K.‘ Mahanta, learned
Ddl” ......... Qj 8o ‘ ﬁSr. counsel for the applicant and Mr.
W lG. Rahul, ‘1earned counselfor the reépoau
. 4a ‘
))e_Dy. chistﬁ}%'afl i e
) i Counsel for the respondents seeks
%’:,3 | AL~ time for instructions. s
A i Post on 24.8.2005.
"o "‘«_
3: ( " The last part. of the order dated

3.8.2005 (Annexure - 4) to the extent
[ that the Headquarter of the applicant
'!J.s shifted to JNV Thenzawl district
QSerchlp (Mizoram) is stayed till the
{next dates

] ' - \?‘
' ’DM%%‘;‘Q\' . Vice-Chairman
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Mrakoxenwar..learned e@mnselfoé@the
applicant ‘submits thathis: senkbr 1s .
) indiSposedeMr.G,Rahul learned ‘toinsel

for the ReSpondents is present. .

Pest the matter on 27.9¢05 ~ 27
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These applicatlons are fi]ed by the
,husband\and(wrﬁe\égaln 5t the suspension
orders passed by the- Respondents. when the
matter(cdme up for con:ideratlon the learnec

counsel for the partlesn&MrmKoKomwarsuis

learned counsel for the appli@inteamd
MrJG Rahud learned counsel for - the ReSpon--
dents) submits that the suspension order

This is recorded.
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IN eTHE CENTRAL ADM INIS%A
: GUWAHA

OsAs No, - 2%9&9%;’

1. Ashwin Kumar ‘Mahanta

-
~ ——— _,_,—v-s,.u.z - .

Vs
" UeOele & Ors.

SYNOPSIB

-

'~ The applicant who is crrently serving as & teacher
in physical Educatlon/ in Jawahar Navodaya Vidyalaya,
'Kalaigaon, Darrong has prefaned this instant applicatlon
v/"égainst the order dtd, 3.8.2005 ‘passed by the Deputy x% Commi-
331oner, Novodaya Vldyalaya Samittee. Shillong by which the

applicant has been suSpended wibh immediate.effect and order ,
dtd. 5.8.2005 passed by:the Principal, Jawahar Navodaya Vidya-‘
laya, Kalaigaon by which the applicant has been ordered to
hand” ove;wghe\ggerges%y}hhout any;qgggpq“whatsoever. The same
naGE‘SZ;ﬁ issued  signed to same altercation which took place

. between the applicant and the Principal of the Schobh and

the applicant Cchallenges the same on th& ground of bias. ,
malafide and whimsical attitade of theﬁreSpondent authorities

- towards the applicanta By the said impugned order dtd. 3, 8.2005
- the applicant nas been sought to be transferred €0 Thenzawl.

.'—,-\NA(~~-:

Mizoram hancepthe instant petition,

Comd 3,
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Applicant joihed duties ofter tﬁe.

" summer vacation, wee.f, l1l4th june

- 2005 to 3ist july;2005. Altercation took

place between the Principal and the appllcant

~and Principal badly hit Sri Ashwin Mahanta, -

Ashwin Kumar Mahanta lodged EZahar before

. the Kalaigaon Police Statlon, Darrang ‘where

a case was registered against the Prlncipal
of the School. On the samesdx day, the applicant

-informed the Deputy Commlssioner, NVS, Shillong

1
AR

by way of a representation. ot

—

,Impuged order passed by the Deputy Cbmmissioner.

NVS, Shlllong .

Impuged order passed by the Prlncipali JNV. §
Kalalgaon. Darrang.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GAUHATI BENCH
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0.A. NO. OF_2005 > <8
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. ‘ ' c: AY/ N
Shri Ashwin Kumar Mahanta, E
' « >
son of Sri Subal Chandra Mahanta, o S(I ":
' ' 2 [
Teacher, Physical education, Jawaharmi =
Navodaya Vidyalaya, Kalaigaon,

District Darrang, Assam.

1.

~

.- APPLICANT

VERSUS

The Union of India,
Represented by the Commissioner

X Seéretary to the Ministry of

~Human' Resource and Development,

Government of India,

A-39, Kailash Colony, New Delhi-110048.

Navodaya Vidyalaya Samittee

An autonomous Organisation of Ministry
of . Human Resource & Development,
Government of India,

Represghted by its_Commissioner,
Navoqéya Vidyalaya Sahittee,

New Delhi.

Contd.../~
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3. The Deputy Comnmissioner;

Navodaya Vidyalaya Samittee,
Regional Office, Nongrim Hills,

Shillong, Meghalaya.

4. The Principal;
Jawahar Navodaya Vidyalaya,

Kalaigaon, District Darrang, Assam.

5. Sri Ram Singh,
Principal,
Jawahar Navodaya Vidyalaya,

-

Kalaigaon, Dist. Darrang, Assam.

RESPONDENTS

RETAILS OF APPLICATION

PARTICULARS OF ORDERS AGAINST WHICH THIS

APPLICATION IS MADE.

1. This application has been bheferred bagainst4

‘the impugned order bearing Memo No. F.2-7/2005-"

NVS(SHR)/Pers/1389 Ltd. 3rd August, 2005 passed by Sri
D.Hazarika, Deputy Commissioner,' Navodaya Vidyalaya
Saﬁittee, . Regional Office, Shillong putting the appli-

cant under suspension with immediate effect on the al-

Contd. ../~
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leged ground of pendency/contemplation of disciplinary

proceeding against the applicant. Basides, from ﬁhe

Jdmpugned  order it also trangpires that the applicant

has been sought to be, malafide, biasely and in a most
arbitrary ménner, trans?erfed to Jawhar Navodaya Vidya-
laya, Thenzawl, Disttict Serchip (Mizoram); Besides, the
aﬁplicant also assailé the impugned‘order .beaéing- Memo
No. 2-12/JNV (Kig)/Udﬁari/2®®5~oé/754;56 dtd._,s.a.éooS

issued by the respondent No. 4.

2. JURISDICTION OF THE_TRIBUNAL

. A
' .

The applibant. declare that the sub ject
matter of the application is within the jurisdiction - of

this Hon’ble Tribunal.

3. LIMITATION

The applicant declares that the application

is within the limitation prescribed under Section 21 of

the Administrative Tribunal Act, 1985,

4. FACTS OF THE CASE

4la) That the applicant is a permanent resident

- of Kokrajhar, Assam and a citizen of India by birth. as

~such the ‘applicant is entitled to all the rights and

contd. ../~
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privileges as guaranteed under Prat-II1 of the Constitu-
tion of India and other legal rights as granted by

various Acts, Rules, Statutes,Notifications  etc. pre--

sently in force.

A(bj That the applicant who i§ currently serving
as a TGT-Physical Education (feache% in Physical
Eduqatioh) in Jawahar Navodaya Vidyaiaya,"Kalaigaén,'
Darréng is a éirst Class First Masters Degree holder in
Physical_Education, from Bahkafgllah Univérsity; Bhopal.
He was initially appointed aﬁd'posted in Jawahar Navo-
daya Vidyaiaya, Lakhimpgr, Assaﬁ where he ‘jgined on .
ié.l@.zool. Subsequently he was transferred ‘to Phek,

Nagalnad where he ‘stayed upto August, .2003. In the

4 meantime, the applicant got married to one Miss Babita

beyi, another teacher of Jawahar Navodaya Vidyalaya,
Lakhimpur and as both the spouces were sperately posted
in different places, both of'them prayed. fhe appro-
bhiaté. authorities  for trénsfarriné them and posting
them %t the same place as pef the'prescribéd rules and’
guidelines of the.Central Government and the apprdpriéte?
authorities cénsidering ‘their cases t?ansféfred both

the applicant and his wife and posted them at Jawahar

Navodaya Vidyalaya, Kalaigaon, Darrang, Assam. The

applicant joined post as TGT-Physical Education on  29th

s

August, 2003 whereas his wife: Smti. .Babita Mahanta
(rechristened as Babita Mahanta after marriage with the

applicant) Jjoined th post of Librarian sometime in the

Contd.../-
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month of September, 2063; It may be mentioned herein that
in the meantime the wife of the applicant gave birth to

A baby which 15 currently of an age of about 13 months.

~

4(c) That the respondent No. 5 viz. Sri Ram Singh
is the Principal of the said school and both the appli-
cant and his wife becaﬁe sub-ordinates Qf the said
Pfincipal aftér joining  the said school. But éfter

Jjoining the said school, the_abplicant and. his wife

- started to gradually reallse the unfalr bias, ridicuf

lous, arbltrary and dlctatorlal attltude nature _.and

behaviour of the respondent No 5 viz. Sri Ram Singh.

fhe Respondent No. 5 has a very bad attltude towards

‘hlS non-Hindi speaking staff and pupils and always tried

to force his w1111ngness upon . them 1n a most dlctatorlal
manner however wrong it might be. The appllcant and his
wife also became one of hig eyesores as they sometimes
protested against the illegalities and 1rregularities
Qommltted .by him in the guise of performing his ’dffi~v
cial duties. One of such incidents happened Very recent-
ly -just in th month of March, 2005 when the respondent
No? 5 purchased some below standard Librar; furnishers,
the appiicant who is holding the chargé of purchase of
furnishers, objected to “the ‘'same and directed the
cashier to pay the dues cutting 10% “from tHe quoted
raté of the tenderer. This objection, lénnoyed the'

respondent Nos. 4 and 5 and he developed his vindictive-

Contd. ../~
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' ness  towards the applicant. Besides, the respondent

Nos. -4 and S-reétrictad school assembly in Assamese lan-
guage after he joined'the'siad séHool‘inéptie”of clear
directions from the Central Government to hold Haséem*
blies_ in schools in English, Hlndl and Assamese 1an~

guage two days each in a ‘week. when the appllcant JOlned

the said school, | he objected to the same and due to hié

' sincere efforts school -assembly began to be - held in

Assamese language tWwo days a week. The said action of

- the applicant also added fuel io the. fire and due to the

said and many other incidents_ the applicant‘ became

éyesore'of the respondent Nos. 4 and 5 who in turn used

to harass both'the‘applicant and his wife in this way

or that way. He also used to rebuke them for no fault on
their part and also sometimes ‘used to threaten them to
even discharge from their services without any rhyme or

reason, he also used to dictate them to silently dance'

in hlS tunes on the contrary to which he blackmalled to

termlnate them from thelr respective serv1ces

4(d) | That in the meantime the school' got‘-closed
due to summer vacation w.e.f.'Ist June, 20@5 till 3ist
July, 2005 and the. appllcant along wlth hlS wlfe and
their child came to h1§ natlve place at Kokrajhar to

spend the vacation. After completing the vacation, both

-

- the applicant and.his wife came back to. the school on

29th July, 2005 and on the next date i.e. on 30th July,

Contd.;ﬁ/“
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005 both of them went to the respondent No. 4 and 5 to

submit their respective joining letters.

Tt may be mentioned herein that on 29th and

30th July, 2005 the éntire Kalaigaon area wWas ,closed‘

. due to the bandh called by some organisation,and it was

also heard ‘that the next day i.e. 313t July, 2005 would
alsc be a local bondh. It is also pertinent to mentlon
that 29th 30th and 3lst July, 2@05 weire Friday, Satur-
day and Sunday respectlvely ' A

4(e) That the applicant first submitted his join-

"ing report and waited outside the office of the respon=

dent. Nos. 4 and 5 when his wife went inside to submit

- her JOlnlng report 1eav1ng their " baby with vthe appli-

cant. When the wife of the appllcant was submlttlng her
joining report, phe respondent Nos. 4 ahd Basked her . to
go to Morigaon next day'i:e. on 31lst July 2005 tq'.fetch
some books. It is tn be nentioned that books are sent
from Jawahar Navodaya Vidyélaya Samitteé to . -Morigaon
From wnere the other Navodaya Vidyaiaya.use to bring and
collect the books. |

On being so asked, the wife of the' appliéant

. requested the respondent No. 4 & 5 to send her 1lst’

August, 2005 instead of 3lst July, 2005 "as the 3lst

July, 2005 would be a ‘Sunday and there would be no one

Contd. ../~
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iﬁ Morigaon office to deliver the books. Besides as the
hext day was called for a bandh she being a lady was

reluctant to move out for such a long distance. But the

and - sent her out from his room abusing her with filthy
languages ‘and the wife of the aéblicant‘caée out with

tears and narrated the entire story to the applicant.

-

4(F) _ That on being sb narrated the applicant then

respondent No. 4 & 5 without héaring her misbehaved her

gave his baby to his wife and entered into the office’'of

the 'respondént No. 4'&.5 and requested ‘him to send his
wife on l$f August, ZOQS'instead of. 31lst July, 2005
and thus some altercation took piace.between the apbli;
cant énd the. respondentvNo; 4 &,53 Suddeniy fhe respth

dent No. 4 &'5, gave the applicant blows on his head,

. chest  and other parts of his body and the applicant

fall down on the flodriheavilyAbleeding. The wife of

~the applicant came running towards the applicant for

his rescué, but the respondent No. 4. & 5 pulled her by

her hair and pushed her forcefully away and she fall

down on the floor with her baby, but 1uckily the baby
did  not sustain any injury. The applicant' was badly
injured and'was sent for medical treatment in Kalaigaon

State Dispensary and the applicant also lodged  an

F.I.R.  before the Kalaigaon Police Station on that 'day
itéélf" But the respondent No. 4 & & requested the

~applicant to withdréw.the F.I.R. on the pretext of

‘COhtd.../f
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seaking apology and Solving the disputegamicably without

going -to the court of law. Therefore the applicant did

not press much for registering the case _against his

superior and totally relied on the words of the ré* >

- spondent No. 4 & 5 . But as the respondent " No. 4 & 5

did not take any step for compromise till  1st August,
2005 the applicant ultimately smelling some foul play

on his part, lodged an F.I.R. on 1-8-2005 before the

Kalaigaon Police Statibn_which was received and - regis-

tered as Kalaigaon P.S. case No. 103/05 U/S 323/354/506

I.P.C. The applicant has also filed‘a'representation in

this = context before the Respondent No. 3.also vide . his

representation dated 1.8.2005.

A copy' of the. medical report dated

2.8.2005, F.I.R. dated 1.8.2005 along

with representation dated 1.8.2005 are -

.annexed hereto and marked as Annexures 1,

'[2 & 3 réspectively.

4 (g) That suddenlyjon‘SthvﬁugUst,-ZOOS the respon-

dent No. 4 & 5 vide an order bearing reference No.  2-.

applicant  to hand over his charges and the respondent

12/INV - (Kig)/Udmari/2005-2006/754-56 has ordered the

No. 3 vide another order bearing Memo No. F2-7/2005~-NVS§

(SHR)/Pers/1389 dated 3.8.2005 has put the -applicant. 

“under suspension with immediate effect vide the same

Contd. ../~
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order the applicant has also been sought’to be trgns~
ferred tQ'Thenzawl District~ Serchip (Mizoham);
A copy of the imbugned -order dated
3.8.2005 and impugned order dated s,é.zoos
are anhexedvheretq aﬁd markea as  Annex-
ures - 4 and 5 respectively.
_— 4 (h) -' That it 1is to be stated that although imt

pugned orders have been'ﬁassad on-3.8.2005 and 5.8.2005

respectivély, the samé are-yet to be given effect to and

p——

the applicant has not vyet handed over his charge and

No. 3 has neither taken any step against the respondent

Not 4 7 5 and nor has disposed of .the Fépfesentation of

the applicant. It is pertinent to state herein that vide.

another applicant order dated 3.8.2005 the wife of the

éir
;§§ . not yet been released. On the other hand the respondent
)

é% applicant has also been put under suspension. Besides,
noe 'departmentalvprooeeding has been‘ initiated . against

the applicdnt till date.

GROUND FOR RELIEF WITH LEGAL PROVISIONS

(5) (i) For that actions of the respondent authori—l

ties are highly unjust, unfair, illegal, bias, malafide

and arbitrary and hence not sustainable in the eyes of

law and as such the impugned orders are liable to be

quashed and/or set aside.

Contd. ../~
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(ii)- : For that the impugned orders dated 3.8.2005

. and 5.8.2005 are passed in a most. mechanical manner

without any occasion whatsoever and as such liable to

be quashed énd/of set aside.

iii. qu tﬁat the 1mpugned order dated 3.8.2005
has been issued malaflde in a v1ndlct1ve attitude tow-
ards the applicant at the behest of‘the respondent: NO
4 .& 5 - only to harass the appiicant and hence not-

sustainable in the eyes df law.

iv. : For that the impugned: orders having Been‘
issued in a most arbitrary, whimsical and - high hénded
manner are not sustainable in the eyes of 1aw' and are .

-

jlable to be quashed and/or set aslde

V. E For that the impugned orders have been issued

in exercise of the colourable exercise of power and

-

administrative discretion only to get rid of the .appli-.

cant and as such not tenable in law and hence liable to

be quashed and/or set aside.

wi. For that the impughed orders being wvitiated
by the Doctrines of *Malice-in-law’ and malice in fact

&

are liable to be guashed and/or set aside.

Contd.../-
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vii. .  For that- the impugned order détad 7.8.2005
haé aiso been issuea biasely against the applicant since
ho action whatéoever has been taken against the . respon-
dent No. 5 in spite of his invoIQement‘ih the incident
No,.s also ought to have been taken in thé‘same footing

for his involvement and not doing do, the respondent Np.

.3 has proved that his actions are actuated by the malice

and bias dress.

r

viii. _ For that in any view of the matter the im-

“pugned orders dated Z.8.2005 & 5.8.2@@5 are not ‘sustai-

nable in law and are ,liable-to be quashed .and/or set

aside.

DETAILS OF REMEDIES EXHAUSTED

6. - " The applicant stated that there is no remedy
under any rule and his Hon’ble Tribunal * is the only

remedy,

7. MATTER NOT PENDING WITH ANY COURT ' ) '

v

The applicant declared that there is no case pending

before any other court/tribuhal@

3. RELIEF SOUGHT FOR :-

In the facts and circumstances of the éase the appli-

.cént prays for the following relief(s)-

Contd.../-
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8.1 The orders .dated 3.8.2005
(Annexure - 4) and 5.8.2005 (Annex-"
ure - 5) be -quashed and/or set

aside.

8.2. The respondents be directed to
allow the applicant to continue to
~Berve in the Jawahar Navodaya Vidya-

‘laya , Kalaigaon, Darrang , Assam.

9. INTERIM RELIEF :-.-

In .the facts and c1rcumstanves of thé case ,.£hé appli*
cant  prays for an 1nter1m order staylng the oberation
of -the 1mpugned orders dated 3.8.20@5 (Annexure~4)
issued by the Respondent No.‘3 anq order. dated 5.8.2005
(Annexure =~ 5) issued Sy the ,regpdndent No. 4 & 5 and'
éllowA the applicant to contiﬁue his duties in the

Jawahar Navodaya Vidyaléya,.Kalaigoan, 'Darrang, Assam

'till disposal of this petition. .

.

Lle. ' In the even of application being sent by

registered post the application has been filed . through

lawyer. ,

11.  PARTICULARS OF POSTAL GRDER .
1.P.0. No. - IsL 31
Date of Issue - é os

C‘m‘ Pede (Tuwu'luz\)%

issued from -

payable at - g+ G\UW b\l\ou\j ,



12. s LIST OF ENCIOSURS

As per index

-~

S : . VERIFICATION

I, Sri Aswiﬁ Kr. Mahanta, sonof Sfi Subal Ch. Mahanta,
aged about 30 yea%s, resideht of>'Darrang, Assam  do
,‘hereby solemnly affirm and'verify that the  é£atemen£s
made in the afqresaid baragraphs are true to the best of
iy konwiedge, belief and informatiop and I ‘have not

consealed anything material therefrom.

And I put my hand unto this verification on this

@th day- of August, 2005 in Guwahati, Assam.

B S CER LG N

AN
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- - Annexure-le
Translated copy
To,
The Officer-in-charge,
K alaigaon Police Station. \
Sir,

Petitioner ) Accused

Sri Ashwin Kr, Mahanta Sri Ram Singh

Teacher, Novodoys Vidyalaya Principal %
Jowahar Novodaya

P, 3, Kalaigaon. Vidyalayae,

Kalaicaon, P.S, Kalaigaon.'

With dué respect I bey to ihfqrm you that I
am a teacher of Novodaya Vidyalaya,Kalaigaon and my wife
~Smti. Babita Mahanta aiso wo;ks in this School as a
Litrarian.During the time of the summer vacation both of
us_went to our native village and when the School

responed- wed joined at our work ;?E_§9f07.05, the accused
ordered my wife i.e Smti, Babitae Mahanta ,librarian to

" pringy books from Morigaon .But 31.7.05 being a Sunday
m:y.'wife humbly informed the accused that she will go for the
same on 01.08.05, and requested him to allow her to do so.
In the course of comiiersatiag)the accused got angry and

v  misbehaved my wife using uncivilized languages. Wheﬂ
mag my' w ife informed me about the occurance, I went

to the office of accused and protested his unsaviour

behaviour which is metedout to my wife., But to my

-

g S contde ee 2
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- Vv::tter suprise he started to hit me violently,and
I got injured on my head and neck., Vhen my wife tdred to
cobl down he attacked my wife by pulling end pushing
her hair.He also threatened us to take our life.
Latter as the acc used proposéd us to settle the matter
ﬁapmka departmenta 11y for which some delay }'ms

occured in filing this FIR
S0 vou are- humbly prayed to take necessary action

against the accuseds

Yours faithfully

- 8ri Ashwin Kumar Mahdpa
Teacher ,Novodoya Vidyala ya_ '

Kalaigaon, 01.08.,05
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~ ANNEXUR B~ 3 7
18" " . -

ADVANCE COPY | BY FAX

To
The Deputy Commissioner;
N.V.S. R.0.

Nongrim Hills, Shillong, Meghalaya -

Through the Principai + TNV, Darrang(Assam)

-

Dated: 1st August, 2005

- -

Sub: Prazer for Justice

Respected Sir,
Most hunbly uﬂd respectfully ’ I would like

to state thet last 30th July,05.about 10 A.M. I subnitted
my ' joining report to the Principal after the Sunmer |
vacation and awzited outcide the Principi&‘ chamber by
holding my infant baby. After sometime - ny wife

Mrs Babitg Mahanta, Lib;arian, of this Institution rushed
towards me by weeping. Then, I 'asked to her gbout the matter
,°he told me that Principal Mr Rem uingh has verbﬂlly ordered -
her to go to J.N.V. Morigaon to collegt Library books

by tomorrow morﬁing p 5 itself'dated 31st July,05 Sunday.
She prayed the Principal that in Sundayiit'WOuld'be diffiéult
for her éo maénage with an infant . baby. Even last two Qays
_yhole Kalaigaon_a%ea was called bandh by some organisation.

' So,if she might allow to go one day after u in Monday dated
1st August it would be convenient for her to mgnagé the
long jommmey . She also told that tor.food and ioning for .

her'alongwith the infant would be easy if she would go on

. . - contd..,.
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1st August,05 (Monday).lBut the seid Principzl ademently
atilered to his verbal order and intentionally harassed
her tc carryout the order and rebaked with adverse words
and miébehave her , 21lso threaten her life and dire
coﬁsequences and dismiss from the service if she cannct
carryout the order. ‘ '

Then, we both went to the Principal's
room and politely prayed him to consider ny wife's case
and also requestéd to 2llow he to proceed to Moriéaon on
Monday lst August,05 instead of 31lst Jﬁly,os Sunday feor
her convenience alongwith the baby . But the Principal
“didnot hear my prayer and rebuked me with adversed wérds,
misbehaved also threatened lifejs‘ of b6th of us aﬁd
dire consequencés. The Pfincipal~suddeniy blowed on my
‘torhead , chest &nd other body parté_ and also misbehaved
my wife physically. and as a resul£ I got injury on nmy
forehead and other parts of my body. I stumned by such kind
- of arbirtzray and inhumen behavﬁour-'committed by the
'Heaé of the instttution. fo his sﬁbordihate staff, Affer
the incident we both are in life risk. So, there is no

alternate way but prayed the Police for our life securi ty,

In the aboéé circumstances , I fervently
pray yoﬁr konour to make an personzl injury and give me
justice as well as justice to my temily from such type of
arbitrary and inhuman action committed by the said Principal
immediately. I would like'to add here that the said Principal
has been zharassing us in different ways in ditterent times
since joining in this institution and which wasinformed

your earlier,

contdese




Therefore your early necessary action

in this regard is highly solicited.

. Yours ifaithfully,
Enclosure:

-

A copy of Medical Certificate

A.K. Mahanta
T.G.T., Phy Ed Teacher.

Advance copy rorwarded for favour of kind information

and immideate necessary action tos

1. The Commissioﬁer ¢ NoV,S. Head Quarter ;‘New Delhi

2. The Deputy Cormissioner, Darrang culp Chaimmean
J.N.V. Darrang.
-
sd/-illegible,
A.K.Mzhanta,

Phy Ed Teacher,
-~ J«N.V, Darrang

RTINS
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NAVODAYA VIDYALAYA SAMIT! ﬁ“ﬁ“&% Phone No. : 0364 -2521363
REGIONAL OFFICE 2l Fax No. : 0364 -2521362
NONGRIM HILLS SHILLONG-793003 ti_—%;‘%f 3 email : navsamiisancharnet.in
(Ministry Of Human Resource Dev. Decayid nverochillongfvadiffmail.com
Department of Education) .

F.2-7/2005-NVS(SHR)/Pers/ 1349 Dated : - 3, August 2005.

ORDER

Whereas a disciplinary proceeding against Shri AshwintKumar Mahanta, PET,
JNV Darrang is pending/contemplated.

Now, therefore, the undersigned in exercise of the powers conferred by sub-
rule(1) of Rule 10 of the Central civil Services(CCA) Rules 1965, hereby places the said
Shri Ashwini Kumar Mahanta under suspension with immediate effect.

It is further ordered that during the period that this order shall remain in force the
headquarters of Shri A K. Mahanta, PET, JNV Darrang should be JNV Thenzawl district
Serchip(Mizoram) and the said Shri A K, Mahanta shall not leave the headquarters
without obtaining the previous permission of the undersigned.

7€

. HAZARl)r(éA )
DEPUTY COMMISSIONER

Copy to : :

ﬁ./ Shri A K. Mahanta, PET, INV Darrang(Assam). Orders regarding subsistence
allowance admissible to him during the period of his suspension will be issued
separately. '

2. Principal, INV Darrang for information
3. Principal, INV Thenzawl, Mizoram for infonnation‘

/ i
DEPUTY COMMISSIONER
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| « A ANNEXURB -5 X

OFFICE OF THE PRINCIPAL
SAAHAR NAVODAYA VIDYALAYASKALALGAON -
UDMART sDARRANG 1 ASSAM

12/.I‘\N(K1g)/Udmarl/?OOS—Oél%{L, 5@ Dtd.5.8.05

Ref. No. _2_

FFICE ORDE R
j GRS L L L gl S

A< Ke Mahanta,PET (M) is hereby directed to hand

arges of following stocks to s~
1. Games/Sports to Mrse.B. Satanyothi,pE'r(p)

2, Furniture items to Mr. k.n.Talukdar,PPT(cco)

ng over and taking over the charges
08,05 positively.

over the ch

The process of hanch

must be coppleted on OI before 06.

W

-

VN
principal™ Géka
JN.Ve Darreﬂﬂi\d“a‘fﬁfﬂ

. . £
JINV(ILG) /Udmari/eveeeses Dt 05. 08. osD 3 M

MenooNOo o0 e e 0
‘UEA_H G
M ‘ pin 'No,__,/fﬁq 3

1. Mrs, B, Satajyothi, DET(F) witha direction to take over the charges.

2. Mr.X, K.Talukdar,PGT(Eco‘ for compliance ,pleases

Principal
JN,V,Bargang,

. \‘P\’ .




